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Bhopal, the 19" Seprember 2017
ORDER

No, F-1-3-2014- VIl-6.—1p exercise of the powers conferred by sub-section (2) of Seeuon 13 of (e Madhya Pradesh

Land Revenue Cude 1959 ¢ Nu, 20 of 1959) the State (_'?r:vcrni‘r;—enr. herchy, alter the lemiats of Tehsi! Gadarwary of Districy
Narsinehpur from the date of Publication o this order in the Uf'f‘;lcle-l Gazette by excluding therefrnm Putwan Halka N 01 10
ot Revenue Cirele Satkhedy, Patwari Halka Ne, 2010 38 of Révenye Circle Deori ung Patwari Halka No. Y6.97.101, 103 1.,
Mol Revenue Circle Gadarwara and treales a new Tehsj| Swikheda by compnising of Patwar Halka No, 0/ ¢ 19 of Revenye
Cirele Suikheda and Patwari Halka No, 201038 of Revenue Cirdle Deori and Parwar; Halka Na. 96, 97. 101 and 103 10 114 of
Revenue Cirele Gadarwarg, which shal] be Comprised of §3 Pyplar; Halka and g9 villages. The headquater of the sand Tehsyl
shall be ar Saikheda.

By order dnd 10 the name of the Governor of Madhya Pradesh,
BHART] OGREY, Dy. Secy.




